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Saturduy, the 28th February, 1970/
the 9th Phalguna, 1891 (Saka)
The House met at 6 p.M. Mz, -

PUTY CHAIRMAN 1n the Chair.

STATEMENT RE ABOLITION O
PRIVY PUKRSES AND PRIVILEGES

SHRI BANKA BEHARY DAS
(Orissa): Sir, [ have a point ol order
to raise. Befoi¢ the Home Minis-
ter makes a statement on the aboli-
tion of the privy purses ang the pri-
vileges, 1 want to draw the attention
of the Chair of the very iaci that
though we have passed the Resolution
that all the legal and other sieps
should be taken before the presenta-
tion of the Budget, I am sorry to say
that in the cther House when 1 was
hearing the Home Minister, he only
stated there that in this session the
Constitution (Amendment) Bil} will be
introduced. Today the papers have
clearly indicated that though the In-
ternal Affairs Commitlee has decided
to introduce the Bill, they are not
going to pass the Bill in this session.
So, when the Home Minister makes
the statement here, he should cate-
gorically give an assurance to this
House that not only the Bill will he
introduced—because they have al-
ready violated the spirit of the reso-
lution by not introducing the Bill—
but at the earliest opportunity the
Bill will be passed. That assurance I
want to have from the Home Minister
because there is news that there is
something behind the scene. Second-
ly, I want to know from the Home
Minister as to what is the marginal
benefit that he is going to give to
those persons because we are ogainst
the marginal benefits being given to
these Rulers.

MR. DEPUTY CHAIRMAN: The
Home Minister will make the state-
ment.
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THE MINISTER OF HOME AFFA-
IRS ( HRI Y. B, CHAVAN): In De-
cember 1969. Shri Banka Behari Das
had moved a resolution in this House
asking Government to take ull legal
and other steps for the abolition of
privy purses and privileges of ex-
LRulers before the presentation of the
general budget this year. The reso-
lutivn was adopted without amend-
ment,

Even before the adoption of this
resolution, I had made it clear on
more than one occasion that Govern-
ment had decided to abolish privy
purses and privileges of Rulers of
former Indian States as these were
incompatible with an egalitarian so-
cial order. I had also said that de-
tails for giving effect to the decision
of Government were being worked
out,

Since the adoption of the resolu-
tion we have had two discussions witn
representatives of the Rulers during
which I have made it clear that it
was the intention of Government to
bring forward necessary legislaticn in
the budget session of Parliament this
year for the abolition of privy purses
and privileges and thal some transi-
tional arrangemenis were being ex-
amined to enable the Rulers to adjust
themselves to changed circumstances.

In his address to Parliament on
iebruary 20, 1970, the President has
announced 'the decision of Govern-
ment to abolish privy purses and pri-
vileges and to introduce legislation to
give effect to this decision. With this
authoritative announcement a decisive
step has been taken towards the im-
plementation of the resolution pass-
ed by this House.

1 have only to add that the veces-
sary legislation will be introduced in
Parliament in the current session.

SHRI BANKA BEHARY DAS:
Sir, T raised this question. I know
that it will be introduced. I stated

earlier that it is not enough to in-
troducc because we know what is the
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case of the Patents Bill.
introduced and kept pending for
months and years. 1 want to know
whether it will be passed in Lhis gece-
sion and whether the Government is
very serious to pass that measure,

MR. DEPUTY CHAIRMAN: An
assurance has been given that the
Bill will be introduced anqg surely the
House will be vigilant and watch the
progress.

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA): Muy 1
submit that what the Home Minister
has been pleased to say does not show
any progress so far as his former pro-
nouncements on the subject are con-

It may be

cerned? He has only added that
our esteemed President was alsc
pleaseg to add his voice. That does

not mean that we did not attach as
much importance to the pronounce-
ments made by the hon. Home Minjs-
ter. We did attach all the importance
that was due to this promouncement,
and yet we find that we are almost in
the same position in which we found
ourselves before the passing of this
Resolution in this House. Therefore
my humble submission would be that
what the hon. Home  Minister
has tried to say just now is only a
kind of sop to this House. That does
not satisfy the House at all because
the intention of that Resolut’on—nnt
only the intention but also ihe clearly
expressed directive of that Resolu-
tion—was that legal and other steps
must be taken before the presenta-
tion of the Budget. But I am sorry
to say that the Government has not
paid any respect to that near unani-
mous Resolution passed by this House.
Government has not come forward
with any measure that would sutisfy
us that the Government is really
serious about implementing that Re-
solution,

SHRI Y. B. CHAVAN: May T now
have a word? It would be merely
taking a technical view of the matter
because, as I mentioned hefore, this
is an important question but, at the
same time it is constitutionally and
legally, a little more complicated
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Question as well, As I have said in
reply to that debate, our effort will
have to be to take, as far as possible,
the princes also with us. Anyway,
Sir. the announcement of the Presi-
dent is certainly an advancement on
the position Government had taken
before, and I would humbly submit
to this hen. House, Sir, that we res-
pect the wishes of this hon. House
and it is, really speaking, o respect
these wishes that we had taken a
step, which certainly fulfils the spirit
of that Resolulion. I know that the
letter of that Resolution might possi-
bly not have been implemented, but
I can only assure the introduction of
the Bill. How can I guarantee the
passing of the Bill?

SHRI BANKA BEHARY DAS:
You give the assurance that this will
be introduced and passed in this very
session.

SHRI S. N. MISHRA: Even the
formality of introduction of the
measure has not been done. That is
the point

MR. DEPUTY CHAIRMAN: The
hon. Minister has assured the House
that the Bill will pe introduced as
early as possible, which means per-
haps in this Session. But it dcpends
upon the House to get it passed, as

pointed out by the hon. the Home
Minister.
SHRI S. N. MISHRA: So far as

that subject is concerned, I must say
again that even the formality of
introduction of such a measure has
not been done by the Government,
and to that extent it is a completely

unsatisfactory statement that has
been made by the hon. Home
Minister. But apart from that, ano-

ther submission that I would like to
make is that even in the other House
and in the countiry there has been se-
rious concern about the way in which
the Constitution has been murdered
in Haryana,
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SOME HON. MEMBERS: No, no.
SOME HON. MEMBERS: Yes,

yes,

(Interruptions)

MR. DEPUTY CHAIRMAN:
der, order.

SHRI S. N. MISHRA: Wc are the
Council of States.

Or-

SHRI SRIMAN PRAFULLA GOS-
WAMI (Assam): On a point of or-
der. - Mr. Mishra, the Leader of the
Opposition, was discussing about the
introduction of a Bill for the aboli-
tion of privy purses and privileges,
and hon. Members were pressing for
its passing, and the Home Minister
rightly said that it depends upon the
House to pass the Bill.

SHRI S. N. MISHRA: This 1is no
point of order. - ’

SHRI SRIMAN PRAFULLA GOS-
WAMI: Please wait, When we are
discussing this subject, how can Shri
Mishra bring in another subject—
Haryana—along with this? He must
bring that subject up separately.
While he was saying about the
purses and the privileges, how cun
he bring in another subject? He can
bring it up separately, not along with
the privy purses. He can be discuss
it now? It is irrelevant.

MR. DEPUTY CHAIRMAN: Mr.
Goswami, because the hon. Member.
Mr. Mishra, has introduced anolher
subject, it means that he is satisfied
with the answer given by the hon.
Homg Minister to that question of
privy purses and privileges. It means
he is satisfied with the answer, and
so he has started a second matter.

SHRI ANANT PRASAD SHARMA
(Bihar): Before the Lecader of the
Opposition, Mr. Mishra, further pro-
ceeds with the question of Haryana,
1 raise a point of order, and my point
of order is that in Haryana there is
a properly constituted legislature
functioning. And how can he raise
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that question in this House? That is
my point of order. What is vour
rulling on this point of order, Sir?

SHRI S. N. MISHRA: Unless you
have heard me, Sir, there can be no
peoint of order.

MR. DEPUTY CHAIRMAN: Mr
Sharma, you have raised a point of

order and perhaps the hon. the
Leader of the opposition wants to
have his say on vour point of order.
Am I right in saying so, that you
want to have your say on this?
SHRI S. N. MISHRA: My ques-
tion was not put and even then

you.,

ot siwag arsft (fagre) @ fegen
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SHRI JAGDISH CHANDRA DIK-
SHIT (Uttar Pradesh): On a point
of order. Can this House sit in judg-
ment over the decision of the Spea-
ker whether of U.P. in regard chap-
pals thrown by Sangh members, or
in regard to Haryana adjourning the
House sine die? Can this House sit
in judgment over the decisions taken
by other Hecuses in a parliamentary
democracy? '

SHRI S. N. MISHRA: Sir., I was
submitting with all humility that we
are the Council of States and in res-
pect of all serioug developments in
the States we have to take cognizance.
Otherwise this House has absolutely
no justification for its existence.
There have been serious developments
in Haryana, in the midst of a
no-confidence motion the House had
been adjourned sine die, there-
fore T would submit to you that,
since we have all sworn by the Con-
stitution and since this happens to be
the Council of States, we have to
take notice of this matter immedia-
tely. We cannot allow  thnings
to go on like this, in some States
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you find that a particular Ministry, to
avoid the discomfiture of going out,
gets the House adjourned sine die.
So my submission would be that
this subject should be taken up im-
mediately for  discussion in  this
House before any other matter is
taken up.

SHRI G. RAMACHANDRAN (No-
minated): May [ say that this sub-
lect of the abolitton of privy purses
is one on which there is agreement
between the Opposition ang the rul-
ing party but that we are witnessing
is a sort of firework to win laurels?
That is all.

SHRI PITAMBER DAS (Uttar Pra-
desh): The point that Mr. Mishra
has raised is certainly a matter for
the Rajya %®abha to consider. 1t
what is improperly happening in Sta-
tes cannot be discussed in the Coun-
cil of States, where else would it be
discussed? We represent the States
after all. Some things have happened
in the Haryana Assembly. A no-con-
fidence motion was admitted and in
all fairness it ought to have been dis-
cussed whatever the result of the
voting would have been. To adjourn
the House sine die and prorogue it
the midst of that motion does not
stand to reason. It is unconstitu-
tional. If we do not discuss it here,
where elsg can it be discussed? We
must take immediate notice of it.

SHRI SHEEL BHADxA YAJEE:
A motion was brought by the Opposi-
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tion. The Chief Minister challenged
it, and they withdrew it. Now again
this question is being brought.

(Interruptions)

MR. DEPUTY CHAIRMAN: Or-
der, order. Let us not proceed with
this discussion today because taday’s
sitting is only regarding in the placing
of the Budget on the Table. We will
have the regular sitting on Monday
and on that day I think we can raise
this discussion provided it is allowed
by the Chairman. Therefore we need
not discuss that ‘'matter today. It
is a matter of only one day interven-
ing. On Monday we are meeting and
therefore we can consider this issue
on that day. Mr. Sethi.

THE BUDGET (GENERAL), 1970-71

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI): Sir, on behalf of
Shrimati Indira Gandhi 1 beg to lay
on the Table a statement of the esti-
mated receipts and expenditure of
the Government of Inida for the year
1970-71.

MR. DEPUTY CHAIRMAN:
House stands adjourned till 11
on Monday.

The
AM,

The House then adjourned
at twenty minutes past six
of the clock till eleven of the
clock on Monday, the 2nd
March, 1970

S—24-6- 1970—375.



